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[ BEFORE THE HON'BLE NATIONAC COMPANY TAW TRIBUNAL |
HYDERABAD BENCH AT HYDERABAD
COMPANY SCHEME PETITION NO. CP (CAA) 21/230/HDB/2022
CONNECTED WITH
COMPANY SCHEME APPLICATION NO. CA (CAA) 14/230/HDB/2022
In the matter of the Companies Act, 2013
And
In the matter of Section 230 read with section 232, section 66 and other applicable
provisions of the Companies Act, 2013 and the rules framed thereunder
And
In the matter of Scheme of Arrangement between M/s.Pramati Software Private
Limited (“the Demerged Company”) and M/s.Wavemaker India Private Limited
(“the Resulting Company”) and their respective shareholders (“Scheme”)
M/s. Wavemaker India Private Limited, a Company having its registered office
at 5th Floor, N Heights, Plot -12, Software Units Layout, Madhapur, Hyderabad —
500081, Telangana. CIN: U72900TG2022PTC161608.
...Second Petitioner Company / Resulting Company

INVITATION FOR EXPRESSION OF INTEREST FOR
MAQDOOM MOGHNY ENTERPRISES PRIVATE LIMITED OPERATING IN

Stressed Assel Management Branch
Desna Shopping Complex, 2nd Floor, Usmanpura Cross Road,
Opp. Municipality Water Tank, Ashram Road, Ahmedabad-380014,
E-Mail : armbahmedabadi@indianbank.co.in

sRRaadw a Indian Bank

SUPPLY AND TRADING ETHNIC GARMENTS AT HYDERABAD
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Resolution Process for Corporate Persons)

RECEVANT PARTICULARS

MAQDOOMMOGHNY ENTERPRISES —
PRIVATE LIMITED
U74900TG2011PTC077682
H."No.18-2-479, Magdoom Villa,
Jangammet Falaknuma Hyderabad
Hyderabad TG 500053 IN

Notavaitabte

22-7-177, 3rd Ftoor, Magdoom Buifding,

Charminar Road, Hyderabad-500002

Letter to Borrower Communicating the Decision / Orders of Wilful
Defaulter Screening Committee Classifying as Wilful Defaulter

—

. Vimal Phoolchand Goel (Borrower)
. FlatNo. 301, Roval Meadows, D.No. 3-4-143, 144, 144711, Barkat Pura, Hyderabad-500027, Telangana, Pin-S00027
Clo. Mis, GM Jems and Jewels Pvi. Lid,
H.No, 3-3-68, FlatNo. 101, Sree Rama Enclave, Kachguda, Telangana-500027
3. Clo. Shop Mo. TA, Mahalaxmi Gems and Jewellary Mall, Chirag Ali Lane Abi Secunderabad, CB, Hyderabad-300001 2.
. ahardaVimalchand Goel [Borrower)
Flat Mo. 301, Royal Meadows, D. Mo, 3-4-143, 144, 144/11, Barkat Pura, Hyderabad-500027, Telangana, Pin-S00027
. Clo. Mrs, GM Jerns and Jewels P, Lid.
H.Mo, 3-3-68, Flat No. 101, Sree Rama Enclave, Kachiguda, Telangana-200027
3. Clo. Shop Mo, TA, Mahalaxmi Gems and Jewellery Mall. Chirag Ali Lane Abi Secunderabad, CB. Hyderabad-500001

1.| Name of the corporate debtor along with
PAN/ CIN/ LLP No.
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Dear SirtMadam, Itallec Caparcty of et products/ TN NOTICE ISSUED PURSUANT TO THE ORDER OF THE HON'BLE NATIONAL
Mr. Wimal Phoolchand Goel & Mrs. Sharda Goel have availed Cradit facility of Rs. 9.00,00,000/- from our Oid Polytechnic Branch . . COMPANY LAW TRIBUNAL, HYDERABAD BENCH AT HYDERABAD
6. | Quantity and value of main products/ Nil

Ahmedabad. The unitis engaged in NA.The Firm's credit facilites was lastly reviewed on 26/11/2013 for Rs. 9,00,00 000/- The account
furned into MPAOn 280802015, The total ouistandimg batance as on 167022023 is Rs 11.16 CGrore In view of the default commitied by the
borrower, the case was examined by the Wilful Defaulter Screening Committes (WDSC) on 15.10. 2022 with a view to ascerain Wilful
Default an the par of the Borowers as per the guidenes laid down by the RBI. The Commiltee observed prima facie that o
imegqularities/defaults meels the criferia to be classified as Wilful Defaulter and accordingly approved 1o issue Show Cause Notice (SCN)
to classify the Borrowers Mr. Vimal Phoolchand Goel & Mrs. Sharda Goed.

The Show Cause Motice was sent to the Bormowers Mr. Vimal Phoolchand Goel& Mrs. Sharda Goel to their Business /Residenfial
address vide letter dated 14,1120, as fo why they should not be classified as “Wilkul Defaulter” by specifnng the Toflowimg grounds |

A Joint Petition under Section 230 to 232, section 66 of the Companies Act, 2013 and
the rules framed thereunder for the sanction of the Scheme of Arrangement between
Pramati Software Private Limited and Wavemaker India Private Limited and their
respective shareholders was presented by the Petitioner Companies. In this regard,
the Hon’ble National Company Law Tribunal, Hyderabad Bench has approved the
Scheme of Arrangement vide its Order dated 2nd February 2023.

A copy of the Order will be furnished by the undersigned to any person requiring the
same on payment of the prescribed charges for the same.

services sold in last financial year
Numberof emptoyees/ workmen

Nit

~

Details can be sought by emailing
Sreenuka_1@yahoo.com

financial statements (with schedules) of
two years, lists of creditors, relevant dates
for subsequent events of the process are
available

allagations of wilful defaull 9. [ Eligibility for fesolution applicants under | Details can be sought by emailing , ) .
Grounds of Wilful Default: section 25(2)(h) of the Code is available at| Sreenuka_1@yahoo.com |~Place T Hyderabad A ‘ Sdh1- ISAI"I Mupkl'_e_fl' c
10} Last date for receipt of expressionof interest~27-03-2023 Date :13" March 2023 Ofcfii\ég‘;attzsii O?r t3r§ Flgg(rmGd 3 g;ﬁlogferen%mgzzgl
Action of the uniticompany, t[ Dateof i55Ue of provisionat st of 06-04-2023 Aoartments. Khairtabad. Hvderabad
whi_ch istare out of the four Remun & evidence which proves l_hne a_n:_tinn_ of prospective resolution applicants P ’ Y '
achae Eﬂ_ out by RHE'?E the unit / Gy & also ?uppa-rtjushflcatmn 2| tastdate for submission of objections to | 11-04-2023 (Subject to approval of
Bank of India for Declaration for declaration as wilful Defaulter provisional list extension of CIRP by honble NCLT if any)
as Wilful Defaulter t3[-ProcessemaitidtosubmitEO! Sreenuka_t@yahoo.com
Siphoning of Funds Housing loan was sanction o the borrower Mr. Vimal Phoolchand Goel and Mrs, Sharda Goel for SREEDHAR NUKALA

Resolution Professional In the matter of MAQDOOM MOGHNY ENTERPRISES
PVT LTD Vide Honble NCLT Order dated 24th February, 2023

(order received on 28th February, 2023)

Reg No : IBBI/IPA-001/IP-P00432/2017-18/10755, AFA VALIDITY 29.11.2023
Regd Address with IBBI: 6-3-252/A/8&9, 203, Mount Castle Apartments,
Erramanzil Colony, Near Taj Deccan, Hyderabad 500082

Regd Email: sreenuka_1@yahoo.com, Ph: 9848146369

purchasing two bungalows at sub Plol No 6/A and 1304 with two term loan of Rs. 4.50 Cr for each
bungakow. Project cost of each bungalow was Rs. 625 Cr(Land Value of RS. 2,50 Cr + construction
cost of Bs. 1.10 Cr + finishing work of Rs. 2.65 Cr). The sale agreement of Bs. 2.50 Cr and
consfruction agreement of Rs. 1.10 Crwsas made betwesn M's Manav Infrastructure Pyt. Lid. and
borrower, Mr. Vimal Phoolchand Goel and Mrs. ShardaGoel. Similarly finishing agreement of Rs,
2.65 Crwas made batween M/s Ganesh Construction and the above borrowers. On 29,11.2013Rs.
3,73 Cr and Rs. 3.90 Cr was disbursed for bungalow 604 and bungalow No 13/A but margin money
of the Borrower was nol verified

On12.12 2013 koan amount of Re. 76.53 Lac and Rs.59.33 Lac was disbursed from term loans and
credited to 3B account Mo, 50179539820 of Mr. Vimal Phoolchand Goel and which was onward
remitied to current account Mo, 2000110001061 of Mis Ganesh Construction maintained with
Bank of India through RTGS. On sama day above disbursed amount remitted back by same
account of Mis Ganesh Construction in the accaunt of Mr. Vimal Phoolehand Goel baaring account
Mo, 50043661253 maintained with Himayath Nagar branch, Hyderabad. Thig clearly shows that
borrower has colluded with the contractor and misutfised the fund for other purposes ofher than #
was sanclioned for.

Further the valuation figure was also provided at hagher side-at the fime of sanclion {o avail higher
limit of Housang loan.

The unit has defaulled in
meating its payment |
repayment obligations to the
lender and has siphoned off the
funids so that the funds hawve nof
been utilized for the specific
purpase for which finance was
availed of, nor are the funds
available with the unit in the
form of other assets

— BEFORE THE HON'BLE NATIONAL COMPANY CAW TRIBUNAL |
HYDERABAD BENCH AT HYDERABAD
COMPANY SCHEME PETITION NO. CP (CAA) 21/230/HDB/2022
CONNECTED WITH
COMPANY SCHEME APPLICATION NO. CA (CAA) 14/230/HDB/2022
In the matter of the Companies Act, 2013
And
In the matter of Section 230 read with section 232, section 66 and other applicable|
provisions of the Companies Act, 2013 and the rules framed thereunder
And
In the matter of Scheme of Arrangement between M/s. Pramati Software Private
Limited (“the Demerged Company”) and M/s. Wavemaker India Private Limitedl
(“the Resulting Company”) and their respective shareholders (‘Scheme”)
M/s. Pramati Software Private Limited, a Company having its registered office
at 5" Floor, N Heights, Plot -12, Software Units Layout, Madhapur, Hyderabad-
500081, Telangana. CIN: U72900TG2020PTC146867.
...First Petitioner Company / Demerged Company
NOTICE ISSUED PURSUANT TO THE ORDER OF THE HON’BLE NATIONAL
COMPANY LAW TRIBUNAL, HYDERABAD BENCH AT HYDERABAD
A Joint Petition under Section 230 to 232, section 66 of the Companies Act, 2013
and the rules framed thereunder for the sanction of the Scheme of Arrangement
between Pramati Software Private Limited and Wavemaker India Private Limited
and their respective shareholders was presented by the Petitioner Companies. In
this regard, the Hon’ble National Company Law Tribunal, Hyderabad Bench has
approved the Scheme of Arrangement vide its Order dated 2" February 2023.
A copy of the Order will be furnished by the undersigned to any person requiring
the same on payment of the prescribed charges for the same.

Place T Hyderabad Sd/- P Anil Mukherji
Date : 13t March 2023 Advocates for the First Petitioner Company

Office at # 301, 3rd Floor, 6-3-634, Green Channel
Apartments, Khairtabad, Hyderabad.

Date: 12/03/2023
Place Hyderabad

advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

SCHIssuance and its response:
The Show Cause Notice sent vide letter dated 14,11.2022 by SAM Ahmedabad. As the Show Causs Nofice was retumed undelivered,
the same was published in newspapers i.e. Financial Express (English & Gujarati) in Gujarat on 21.12.2022 and Financial Express
(English) & Nava Telagana { Telugu) in Hyderabad an 21,12.2022

In response 1o the show cause notica no reply is received from the Borrowers against our Show Cause Notice dated 14.11.2022 &
Mewspaper publication dated 21.12.2022.

Wilful Defaulter Screening Committee Meeting held on 07.02.2023:

The facts & evidences placed befare the WHful Defaulter Screening Commitiee (WDSChin support of Bank's charge { allegation for
declaring the Borrowers as wilful defaulier are perused, analysed & examined.

The Committee recorded that the Borrowers Mr. Vimal Phoolchand Goel & Mrs, Sharda Goel have not replied to the Show Cause Notice
(SCN) addressing the alegations mentioned in the show cause notice sent to them vide letler dated 14,11, 20228 Newspaper publication
dated 21.12. 2022 The Committee further observed that they are not interested to address their views for not declarning them as wilful
defaulter and i also lantamounts 1o acoeptance of the allegations menlioned in the SCN. Further, since the Borrowers have nol replied
tothe SCH the opportunity of providing personal hearing does not anise.

Thereafter, after due deberations and going by the records, Wilful Defaulter Screening Committee has unanimously passed an order
declaring the Borrowears Mr. Vimal Phoolchand Goal & Mrs, Sharda Goel as wilful defauller for Siphoning of Funds.

Inview of the above, we hereby inform you the decision taken by WDSC to classify you all as “Williul Defaulter’.

In case you desire, you can make a representation’submissions in this regard within 15 days of receipt of this ketter hear of to the Bank.
Baside this, if you ask for, Wilful Defauller Review Committee headed by MD & CEQ, at the discralion, may allow personal hearing.
Flesse note in caze no representation is received within stipulated period or Bank is not satisfied with the representation/zubmission
made by you, Bank will go ahead wilh its decision of declaring & also informing RBI, CIBIL and other Cradit Infarmation Companias,
names of the Company & of its Directors as willful defaulter and atso will take appropriate legal action.

Date : 13.03.2023
Place : Ahmadabad

Branch Manager
On behalf of Wilful Defaulter Screening Committes

L&T Finance Limited

Registered Office: 15" Floor, PS Srijan Tech Park

Plot No. 52, Block DN, Sector V, Salt Lake City

Kolkata 700 091, District 24-Parganas North.

CIN No.: U65910WB1993FLC060810

Branch office: KGN Towers, 5th Floor, No.62, Ethiraj Salai, Egmore, Chennai — 600 105.

@ L&T Financial Services

POSSESSION NOTICE
[Rule-8(1)]

Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Finance Ltd under
the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, L&T Housing Finance Limited has merged
with L&T Finance Limited ('LTF’) w.e.f. 12th April, 2021) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand
notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from
the date of receipt of the said notice together with further interest and other charges from the date of demand notice till payment/realization. The Borrower/
Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the
undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with
rule 8 of the said Rules on this notice. The borrower/co-borrower/guarantors attention invited to provision of sub-section (8) of section 13 of SARFAESI Act, in
respect of time available, to redeem secured assets.

Demand Notice

Loan Borrower/s/ Date and Type
Account Co-borrower/s & Description of the Mortgaged Properties Outstanding | ©f Possession
Number Guarantors Name Date Amount (3) Taken
H010202702| 1.Sanjeevi J (Borrower) No All The Piece And Parcel Of The Property Address: - 07.03.2023] Rs. 35,50,168.17/- 07.03.2023
21080639 & | 140 Kamaraj Nagar Vacant Land Being A House Site Formed And Known As “Kannika As On Date . Symbolic
H010202702| Sankarapuram, Castle” Ground Floor-3, On The Multi Storied Building Measuring 08-09-2022 Possession
. — S — - 21080639L | Sithalapakkam, About 977 Sq.ft., Build Up Area And Undivided 400 Sq.ft., Out Of Share
T T y — e b ey T T 1 » Kancheepuram, Tamil Nadu, | Of Land Together With All Its Common Eastment Rights, Comprised
T Ty 600126 Survey No(s). 80/5 — 6540 Sq.ft, Situated At No. 89, Veppampet Village
\ Also At Flat No. GF-3, Survey | Thiruvallur Taluk, Thiruvallur District Tamil Nadu 602001
% No(s). 80/5 Situated At No. | Bounded On
S P B S B Gt WS PTIE STEL 0 EN EEEEE B e e — o e - . 89' Veppampet Vllla e
M S R S A R e e i i e e = e — vt o D P e i e b e T B S B R Thiruvallur Taluk, Thigrjuvallur 2450 SQ-FT., 1079 5Q.FT 3011 SQ.FT
District Tamil Nadu 602001 || North By, Baskaran Plot ltem 1 Baskar An Plot
2.Bhavani S (Co-Borrower/s) { { [
No 140 Kamaraj Nagar South By)  Alamaram Alamaram ltem No.1 &
Sankarapuram, Street Street S.Gandhi Land
Sithalapakkam, , East By Baskaran Bahakthavatchalam Bahakthavatchalam
Kancheepuram, Tamil Nadu, Plot Naidu Joint Naidu Joint
600126 Property Property
Also At Flat No. GF-3, Survey || | | |
No(s). 80/5 Situated At No. West By | Vijayaraghavalu S.Gandhi Plot Vijayaraghavalu

89, Veppampet Village Naidu Plot Naidu Plot
Thiruvallur Taluk, Thiruvallur
District Tamil Nadu 602001

3. J S Catering (Co-
Borrower/s) (Through Its
Proprietor Sanjeevi J) No 140
Kamaraj Nagar Sankarapuram,
Sithalapakkam,
Kancheepuram, Tamil Nadu,
600126

Also At Flat No. GF-3, Survey
No(s). 80/5 Situated At No.
89, Veppampet Village
Thiruvallur Taluk, Thiruvallur
District Tamil Nadu 602001

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
the date of demand notice till payment/realization.

DAILY

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Date: 13.03.2023
Place: Kancheepuram & Thiruvallur

financialexpress.com

financ @1 @ .o . in . @ @ 00 @ hvorraso



